
T H IG A
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH

No,Hc.wI'112/ 2003/ 1115/A

Shri Saptarshi Garg,

It. Registrar (Vigilance),

Gauhati High Coutt,

Guwahati.

)

From

To,

Sub: Casual leave.

Ref:- Your letter No. DJM/663 Dated 03'02'2024'

Sir,

With reference to the above, I am directed to inform you that you have been

grantedcasualleaveono1.o2.2o24,alongwithstat.onleavepermission,f]omthe
lvening of 03.02.2024 ti1 the morning of 06.02,2024. Further, the Additional District &

sessioni Judge,_cum_special Judge (pocSo), Morigaon, and in her absence, the cvil Judge (sr.

Dvn.)&Asstt.sessionsJudge,Morigaon,andinhisabsence,thenextseniormostJudicial
officeravailableatthestauonwillremaininchargeofyourcourtandofficeduringyour
absence.

Yours faithfullY,

g4-{-
,T. REGISTRAR ruIGILANCE)

Memo No.Hc.vr-112/20o3/1u6/A, dated I 7, O L, ZiL,

Shri Nayan Shankar Baruah,

District and Sessions Judge,

Morigaon. r\
Dated Guwahati the t7 February, 2024.

JT. REGISTRAR ruIGILANCE)
---D

Copy to:

( The Project Manager, Gauhau High Court'


